Bll iness Standard MUMBAI | SATURDAY, 10 FEBRUARY 2024

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insoivency Resolution
Pracess for Comorate Persons) Regulations, 2016)
FOR THE ATTENSION OF THE CREDITORS OF
M/S GEO API SOLUTIONS PRIVATE LIMITED
RELEVANT PARTICULARS
1 [Name of coporate debtor _ [W/s os‘o APTSOLUTIONS PRVATE
LIMITE
Dateafincorporation of comporate debtor 0210812013
Authority under which corporate debtor is |Ministry of Corporate Affairs, ROC-Mumbai
incorporated { registered
4 | Corporate Identity No. / Limited Liability]U74 TC246620
. rate debtor

~

©

5 [Address of the registered office and|Shop No.530,dth Floor, Orchard Road Mal,
principal office (if any) of corporate debtor | Survey No.169, Aarey Milk Colony,
|Goregaon (East), Mumbai MH 400065
& | Insalvency commencement dale in respect|05.02.2024 (raceived on 08.02.2024)
of corporale dablor
7 [Estimated date of closure of insolvency[03.08.2024 (180 days from the date of
n pracess of insolvency)

8 |Name and registration r\umher of the|Anish Gupta
acting a:

insolvency
resolution professional
9 | Adaress and o-mailof the intorim rosolution| 105, Lotus Businass Park. Ram Baug Lane.
professional, as registered with the Board Road, Malad (West), Mumbai —
Email: ipanishgupta@gmail.com
70| Address and emall o be used forl 105, Lolus Business Park. Ram Baug Lane.
correspondence with the interim resolution| Off S V Road. Malad (West), Mumbai —
rofessional 400 W
Email: ipanishgupta@gmail.com
11| Last date for submission of claims 22.02.2024 (ie. 14 days from date of
receipl of order by the IRP)
12[Classes of creditors, if any, under clause (b) | To be ascertained
of sub-section (GA) of section 21,
by the interim resolution
13 [Names of i To be
identified lo act as Authorised
Representative of creditors ina ciass (Three
names for each class)
14](a) Relavant Forms and (), Are available at: -
(b) Details of authorized ps:fibbi.
are avallable at. (ii) Email IRP al: ipanishgupta@gmail. com

As in 10 above, please refer Note no. 1
appiicable form.

Notce is hereby given hat the National Company Low Trbural, Wumbai Bench Cout vI has
commencement of a corporate insolvency resolution process of the Mis GEO API
O TIONS PRIVATE LWAITEO on 05,03 3024 (recerved on 08,05 3038,
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The credtors of Mis GEO API SOLUTIONS PRIVATE LIMITED are hercby called upon to submit
s with praof on or befare 22

The financial creditors shall submit their claims with proof by alectranic means only. All other
crediiors may submit the claims with proof In person, by post of by elactronic means by sending
emails at ipanishgupta@ama.c

. as listed he No.12,
of authorized m among the oy listed against entry
No.13toact o p NotApplicable.

Date: 10.02.2024 Sdi-

Place: Mumbai

Anish Gupta
fntetien Resolution onal)
In the matter of M/S GEQ ABT SOLUTIONS PRNATE LIMITE
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